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Bill No.16 of 2021

(Authorised English Translation)

THE RAJASTHAN FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) BILL, 2021
(To be introduced in the Rajasthan Legislative Assembly)

A
Bill
further to amend the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005.
Be it enacted by the Rajasthan State Legislature in the
Seventy-second Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Fiscal Responsibility and Budget Management
(Amendment) Act, 2021.

(2) It shall come into force at once.

2. Amendment of section 6, Rajasthan Act No. 7 of 2005.- In
clause (e) of first proviso to section 6 of the Rajasthan Fiscal
Responsibility and Budget Management Act, 2005 (Act No. 7 of
2005), for the existing punctuation mark ":" appearing at end, the
expression "'; or" shall be substituted and after clause (€) so amended,
the following new clause shall be added, namely:-

"(f) due to additional borrowing of 0.50 per cent of Gross
State Domestic Product for the period 2021-22 to
2024-25, allowed by Central Government based on
performance criteria in the power sector:".
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STATEMENT OF OBJECTS AND REASONS

The Ministry of Finance, Department of Expenditure (Public
Finance-State Division), the Government of India has issued
Guidelines on additional borrowing of 0.50 per cent of Gross State
Domestic Product (GSDP) linked to performance in the Power Sector.
As per the Guidelines, the State is required to amend its fiscal
responsibility law to enable such additional borrowing.

Therefore, a new clause (f) in first proviso to section 6 of the
Rajasthan Fiscal Responsibility and Budget Management Act, 2005 is
proposed to be added.

The Bill seeks to achieve the aforesaid objective.

Hence the Bill.

37eMeh ITgald,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT ACT, 2005

(Act No. 7 of 2005)
XX XX XX XX XX
6. Fiscal Management Targets.- In particular and without

prejudice to the generality of the foregoing provisions, the State
Government shall-

(@) to () XX XX XX XX XX

Provided that revenue deficit and fiscal deficit may exceed the
limits specified under this section-

(@) to (d) XX XX XX XX XX

(e) due to additional borrowing limit allowed by the Central
Government on account of Covid-19 pandemic:

Provided further that the excess beyond limits arising due to
the grounds mentioned in the first proviso shall be explained with a
detailed statement on the said grounds, as soon as possible, before the
House of the State Legislature.

XX XX XX XX XX
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(Stenfer ToreTer fure @am & qUEnRa R Smdem)

T Qe g
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(StenfF Tereare Rurer wam & qeenfa R smem)

AfAT FAR AR,
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Bill No. 16 of 2021

THE RAJASTHAN FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) BILL, 2021
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(To be introduced in the Rajasthan Legislative Assembly)

RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

further to amend the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005.

(To be introduced in the Rajasthan Legislative Assembly)
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Pramil Kumar Mathur,
Secretary.

(Ashok Gehlot, Minister-Incharge)



